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NAGPUR BENCH AT NAGPUR

PUBLIC INTEREST LITIGATION NO.43/2013

Sandeep Badriprasad Agrawal
...Versus...
Securities and Exchange Board of India and others
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Mr. S.J. Khandalkar, Adv. for petitioner.
Mr. S.N. Kumar, Adv. for respondent no.2.
Mr. N.W. Sambre, GP for respondent no.3.
Mr. S.K. Mishra, Adv. for respondent no.4.
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The petition which is purportedly filed in the public

interest seeks a direction to the respondents to take action against the
Jewellery shop owners, who are running a scheme popularly known as
“B.C.” According to the petitioners under the said scheme, the said
shop owners are receiving monthly installments for a period of 11
months and at the end of 11 months are giving golden ornaments
equal to the said amount. It is the contention of the present petitioner
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this is illegal.
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Firstly, we do not find any public interest in the petition. If

any shop owner is running such a scheme and the consumers are
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voluntarily taking part in such a scheme, it is purely a commercial
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transaction between a businessman and a consumer.

If the petitioner so desires to bring it in the nature of
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public ambit the least that is expected is to point out as to under what
statutory provisions or the rules framed thereunder the said scheme is
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prohibited. Nothing is placed on record in that regard.
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In that view of the matter, petition is found to be without

substance and it is dismissed.

JUDGE

JUDGE

Tambaskar.
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